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Title: Reported damage caused to Ram Sethu due to Sethusamudram Canal Project.

o1, s AR Aeeran (féor fieeft) : arede wElGy, dG WHSH D Hiige @ SRV IH Ug B AC Bl Pl @aw da
8 7T 21 39 WIolde @ Ui UdTgaHe &l IR Ug-ic dl, ... (rasr)

THE MINISTER OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU): Mr.
Speaker, Sir, this is a sub judice matter. ... (Interruptions)

1. fosa AR AeeraT  : 3ene Weled, Sl AMal § SOl W@ § 98 We-9fSd e gl ... (aum)
MR. SPEAKER: I do not know. I have to find out.

SHRI T.R. BAALU: There is a case in the High Court of Allahabad.

MR. SPEAKER: Let me find out the position. Please cooperate.

#fl CIvs WIS AeT (FSRYR) @ e Heled, AT Qa-oifed Al 21 g9 A 59 B89 A d9 931 ad 87 U 39 B8’
H 98 I3 Fhd, el & A LUy, b L ofiex Bl ... (Haur)

MR. SPEAKER: Please sit down. It is having no effect on me.
... (Interruptions)

MR. SPEAKER: He wanted to raise a matter. So, naturally coming from the main Opposition Party, I have
allowed him. There is also one matter, which I have also committed, to be raised by Prof. Ram Gopal

Yadav. The question is, Mr. Malhotra, is it sub judice?
... (Interruptions)
Y. fasTa AR AedrAT S AHel # SO j@T g, 9% We-ofed el 2. (AU 3 vt g o
MR. SPEAKER:Let us wait what he says. Ifitis, in fact, sub judice, I will delete every word of it.
... (Interruptions)
MR. SPEAKER: I have to accept the statement of the hon. Member.
... (Interruptions)
SHRI T.R. BAALU: Sir, with full responsibility I say that it 1s a fully sub judice matter... (Interruptions)
MR. SPEAKER: Let us know what is the matter. I do not know. He only mentioned this project.

... (Interruptions)
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MR. SPEAKER: Let us know what is the matter.

... (Interruptions)
SHRI T.R. BAALU: Then you allow us also to speak on this subject... (Interruptions)

MR. SPEAKER: I will allow you. Let us hear each other peacefully. 3@ |

Let us know first what he wants to raise. [ will give him an opportunity to show whether it is sub

judice or not. Let us conduct ourselves responsibly.
... (SaYE)
MR. SPEAKER: Mr. Malhotra, with all humility, I say that if it is sub judice, it has to be deleted.

... (Interruptions)

. ISy AR A= 39 WISide dUTd YargHed B, oA 8 IR UargTHed g8 4 W Ed 9 UUs 9% W g,
I YlgTHSH Pl 9aci- & d1d DI W1 I8! & 37ede HaIey, ¥ A dl... (Fdur)

MR. SPEAKER: I am sorry, then it is sub judice.
... (Interruptions)

SHRI T.R. BAALU: Sir, it is purely sub-judice matter... (Interruptions) If you make it a precedent then it is

a different matter... (/nterruptions)
MR. SPEAKER: No, I will not allow such precedents.

... (Interruptions)

Y. fasTa PUR AedT AT ORI BT AT WE-GfSH AT, TUERTG PHT AT AT, TARI A I Tt R SO I & BIg
AT FE-fSH el &l...(@ag) It is not sub judice.

(Interruptions) ... *
MR. SPEAKER : Do not record anything.
(Interruptions)

MR. SPEAKER: I am sorry, I will have to see whether it is sub judice or not. Please send me the material, I

shall look into it and then I will decide.
... (Interruptions)
MR. SPEAKER: I will not allow. 319 §5 s |
oY, faora HAR Aol : PIs Fa-Jfew T8l 8| U8 Al qa-jfed el 8| @R o AL arq ... (2@ur)

MR. SPEAKER: Do not record anything.
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(Interruptions) ...*
MR. SPEAKER: Mr. Minister, do not show the papers.
... (Interruptions)

MR. SPEAKER: I am very sorry. You send me the papers. Let me go through the papers. I will decide if it
is sub judice or not.

... (Interruptions)

MR. SPEAKER: I call Shrimati Kiran Maheshwari.

... (Interruptions)

sfiercft fopvor ATRTadt (STAPR) : ey #RIGy, STedi 96 & el &l s I e feem @iyl (@raum)

* Not recorded
12.09 hrs.

(At this stage, Shri P.S. Gadhavi and some other hon. Members came

and stood on the floor near the Table.)

MR. SPEAKER: The House stands adjourned to meet again at 12.30 p.m.
12.10 hrs.

The Lok Sabha then adjourned till thirty minutes past Twelve of the Clock.

12.30 hrs.
The Lok Sabha re-assembled at thirty minutes past Twelve of the Clock.

(Mr. Speaker in the Chair)

. o AR AceA  Jrege Weley, #9 W9 U8 |ard SOl o, 99 N g7 ey gannl U #A weew A o & @
B9 H ... (2aur)

MR. SPEAKER: We have to take up other matter.
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PROF. VIJAY KUMAR MALHOTRA : It is something which is very unfortunate.... (/nterruptions)

... (Interruptions)

MR. SPEAKER: I have assured you that I will look into it myself. Please give notice tomorrow also. These

are important issues; they should not be discussed in this manner.
... (Interruptions)
. fasa AR deRiar  :wEley, IHAg o S 78 fhar sl L (eaumE)
MR. SPEAKER: Matter under Rule 377 be laid on the Table of the House.
... (Interruptions)
MR. SPEAKER: We are coming to Finance Bill.
Shri C.K. Chandrappan — not present.
Shri Suresh Prabhakar Prabhu — not present.
... (Interruptions)

12.31 hrs.
(At this stage, Shri Chandrakant Khaire and some other hon. Members came

and stood on the floor near the Table.)

MR. SPEAKER: I have told you, I will see to it tomorrow.

... (Interruptions)

MR. SPEAKER: I am requesting you. Let us discuss the issue, raise the issue, in a proper manner. We are
having the most important measure, the Finance Bill; I will seek everybody’s cooperation. Please cooperate.
You can give notice tomorrow; I shall look into it. But, we have already decided that at 12.30 p.m. we shall
take up the Finance Bill.

Shri K.S. Rao.

... (Interruptions)

3reme HRrSd : 3 Ay W' 3 A |l

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Since you have said that you will look into the
matter, we stand by you. You look into it.
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MR. SPEAKER: I have said that give me a few hours time, I will do it. I have assured you.
... (Interruptions)

MR. SPEAKER: Mr. Malhotra, please be fair to me at least. [ have allowed you to raise it. Serious
reservations seem to be there. There are objections. So many Members are standing up together. How can
one hear each other? I cannot hear anything. Contentious issues are being raised. I am saying please give
me papers; [ will look into it. If there are allowable, I will allow you tomorrow. I have requested you to give
notice again for tomorrow. I am requesting you Mr. Khaire — I have not rejected your matter — please give it
tomorrow. Mr. Malhotra, you can come and see me. I am not trying to prevent you from raising it.

... (Interruptions)
12.33 hrs.

(At this stage, Shri Chandrakant Khaire and some other hon. Members

went back to their seats.)

. IS $AR AR "2y, 3 Big+d fdd 8, We want to cooperate to pass the Finance Bill. I%3q @1
A $I1 gUICE & ... (FqHr)

MR. SPEAKER: You have raised it; the Government is here.

... (Interruptions)
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